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IN THE CENTRAL ADMINILTRATIVE TRI-3UNAL  
CUTTAC}( .3ENCH; CUTT?(. 

0. A. NO. 42: OF 1995. 

Cuttack the 	15 Ik7 	d ay of 	Septeiber, 1995 

Shri Birencira Chandra Jena 	 ... 	 App1ict 

Jrs. 

Union of India & Others 	 ,.• 	Respondents 

(FOR INSTRUCTIONS) 

1. 	Whether it be referred to the rep rte rs Or not? 

2 	Whether it be circu1ted to all the Benches o the N. 
nt r.i 	n.lstu 	T thun1 	n -  7 	

L 
.RAJER4 PZD) 

/4 EP9f 



I 

CEITRAL. AaNITRIVE TIjuN7 
CU TT AC K 3ENCH :C UTT K. 

O.A.No.42 of 1995. 

Guttack this the 34jday of Septernoer,195. 

C OR AM: 

HONOURA3LE MR. H. RAJENDRA PRASD, 

Shri Birendra Chandra Jena, 
T,No.798,neral Store, Proof and 
Experimental Estaolishment, 
At/Pohandipur,Dist,dalore 	... 	Applicant 

By the applic ant 	... 1j/s. 3. K. Sahoo, iK,O . Sahoo, voc ate S 

ye rsus 

1. Union of India represented by 
the Scientific ldviser to 
Minister of Defence and Director 
General Rese3rch and Developnnt, 
Governruerit of India, Ministry of 
Defence,DHQ, New Delhi-U., 

The Commandant, 
P coof and Expe rirrEntal Establishmant, 
h:n.pur,Balas ore-25, 	 ... 	Respondents 

'h 	Jncr. 	•.. 	4r. Ashok Dtshra,Senior Standing 
Cjurise1 (Central). 

ORDER 

ii. .AJEüA 	LI3 	I) N.) : Thc applicant, Lhri 3., Jena,cas 

s3nctjoned an advance of Leave Travel Ccncess ion in March, 

l94, He was also granted the necessary leave to facilitate 

the intended travel. The applicant duly undertook the 

urney and filed a claim for Rs. 1,594/_ together with 

ti 	(rn.ire/ docurrnts. The advance was, hTe1.'er, ordered 



c 	
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to be recovered from his pay for the 4onth of ; y, 

1994, since there was a delay in the submission of 

the claim. 

Thereafter the case has not made any progress. 

The petitioner has neither received the refund of 

advance or the interest thereon nor has this claim 

been settled finally, 

The Respondents oroadly endoLse sequence of 

events. 

This is an unusual case where the respondents 

a re re ad y to d is our se the e nt it le men ts of the appi Ic ant 

but for some Unexplained reason the petitioner irot 

taking payrrent of the serre. This case should never 

really have carrie oef ore this Tribunal. 

It is directed that his claim may be 	ttl1 

to the fullest extent he is entitled to. It is a1s: 

directed that the advance and t 	ir- t ri 

earlier recovered from the app1on  

The slight delay in submis.ion of this claim deserves 

to oe ignored since the genuineness of the claim itsef 

is not in questIcx, 

The applicant shall report to the concerned sectinn 

within or week of receiving a copy of this order, and 

concerned office r/ofiicial in the respondent organ 	t., 

shall make the necessary payirent and close the casc 

Thus, the Original Application is disosed of, 

- 
(H. RMEN. PRALE) 
IiEPFR (ADi jISrnRAT! 

KNMohanty. 	 19 EP 91 


